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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL i

NEW DELHI

O.A. No. 2376/90
T.A. No.

DATE OF DECISION

Shri Lai B«hailur Petitioner

Shri C,N« Reiiy . Advocate for the Petitioner(s)

Versus

Uni»n af Initia & Or». Respondent

Shri P«H. Ramahaniani Advocate for the Respondent(s)

CORAM

The Hon'ble Mr. P-K. Kartha, Uiea Chairtnan(3)

The Hon'ble Mr. B.N, Dhauniiyal, l*l8mbar(A)

1. Whether Reporters of local papers may be allowed to see the Judgement ? ^'
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?7
/1^'''

4. Whether it needs to be circulated to other Benches of the Tribunal ? (

3UDGEWENT

(af tha Baneh ialivarari
by Han*bla Marobar Shri B.N. Ohaundiyal)

Thia OA haa baan filati by Shri Lai Bahadur, uh«

uarked as a Casual Labaurar in tha Diraetorata Genaral

af All India Radig, New Pelhi during the yaar 1989-90,

challanging tha tarminatian af hia aarvioas undar aral

arder/en 08,10,1990,

2, Acearding ta tha applicant, ha uas engaged as

Casual Labaurar in tha All India Radia in twa spalls;

tha first ane fraro 01.12.1989 ta 28.02,1990 and the

saeand ana fram Plareh 1990 ta Ootabar 1990. Ha was

uarking as a Pean in the Camputer Centre, P&D Unit,

Akashv/ani Bhawan, Neu Delhi, and uas baing paid at

the rata af R8,28,80 par day. As per the tamparary

pass issued by the raspandents, ha uas te uark
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•tlsast upta 11.12.1990* Hsuvvsr, his s«ruic8s
/

u«r« t«rminatoi mn 08,10,1990, On 20,11 ,1990,

an intarim ar^ar was paasaii by this Tribunal ta

th« affaet that the raapandants shall eansidar

angaging tha applicant as Cbsual Labaurar, if

vacaneiee ara availabla, in prafaranca ta his

juniars ani autsidars, Tha applicant filai an

n,P,NB,105/91 an 08,01,1991, alleging that in

vialatian af tha arilar af Tribunal, ana Shri,

Rajiv Kumar had baan angagei as Casual Labaurar

w.a.f, 17,12.1990,

3, Tha raspaniants hava statai that tha applicant

uas engagei against pravisian af labaur mais in the

sanatianei Datailei Technical Estimate Na,98/09 an

(?!ustar rell ani uarked in the E.D.P, Cell af

Oiraetar General, All Inilia Rariia fram 01,12,1989

ta 30,06,1990 with certain breaks. He uas engagatl

far 24 days in 1989 and 141 days in the year 1990,
I

The applicant did nat rapert far duty after 30,6,90,

The visitar passes issued te him cannet be used ta

preve his engagement. On 12,09,1990, he had a pass

issued te him, shewed his face, but he did net uerk

theugh seme prejeet uark uas availabla an that day,

Thay have alsa stated that ne eutsider, junier ta

the applicant has been engaged and tha appaintment

af Shri Rajiv Kumar an 17,12,1990 uas against a

vacancy af General Assistant, which required different

CMalifiaatians and belanged ta a different categery,

4, Ua have gene thraugh tha racerds ef the ease

and have heard the learned ceunael fer beth the parties.
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Th» applicant has n«t u»rk«d for 206 days in tu*

consecutive years so as to claim rogularisatim

of his soruicos in a Group 'D' post in accoriancft

with tho relox/ant instructions issued by the

Department of Personnel, Tho plea that a fresh

recruit uss engaged as Casual Labourer has net

boon substantiated by him. In the circumstances,

the only relief to which ho is entitled to is
I

that, if any vacaney exists, he should be engagf,^

as Casual Labourer in preference to outsiders.

Uo, therefore, dispose of the application with

the direction that the respondents shall cenaider

engaging the applicant for employment as Casual

Labourer in preference to persons with lesser

length of service and outsiders. The interim eraser

passed en 20,11 .1990 is hereby made abs®lute»

5, There will be no order as to costs.

(8.N. DmumUflL) (P.K. KARTR.^V
I^EMB£R{A) UICE-CHAIRPIAN(a)


